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CHITRAL ADMIIISTRATIVE ‘I‘RIBUNAL JABALPUR BENC JAbALPJR

Orlglna; Applic‘:ation No. 679 of 2000

Japalpur, this the 26th day of April, 2004

Hon'ble Shri Ml.Pe. Singh,'g Vice Chaiman
Hon'ble Shri A,S. Sanghvi, Judicial Member

N.P. Kori, Aged about 55 years,!
son of Shri N,XK, Kori,i Occ s Chief
Telephone Sup ervisor, Distt : sagar, coe Applicant

(By Advocate -~ None)

Versus

1. Union of India,
through 3 Secretary,
Ministry of Telacomrmm.catJ on,’'
New Dellll.

2 T.DJMs Department of Telecommunication.
Operation, Sagar, Distt s Sagar, oo Respondents

(By Advocate = Shi‘i P. Shankaran}

O RD ER (Oral)

By M.Pf Singh, Vice Chairmen =

' None for the applicant, Since it is anold case of 2000
we proceed to dispose of this OA by invoking the provisions
of Rz;e 15 of CAT (Procedure) RileS,f 1987 « Heard the learnea

counsel for the respondents,

2e By £iling this Original Application the applicant is
claiming the £ollowing main reliefs

. to guash the impugned order dated

21.7 42000 (Amnexure A-6) and also direct the respon-

dent to J.mmed,latel] give the due promotion by
maintaining the prior order of promotion,®”

3. The brief facts of the case are that the applicant was
appointed initiai]_,y as Tel_ephone Operator on 1.10.1966. He

was given the barefit of BCR promotion in the year 1992 and
vide order dated 15.9.1994 the applicant was given promotion

on adhoc basis & v
f= the pay scale of Rs. 2000-3200/- under 10% Grade-IV

promotion. The applicant was granted this higher grade of
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Rs. 2000-3200/~ aga&inst vacancy reserved for Schediled
Caste/ Schedul ed Tribe, Later én )the respondents have found
that the applicant was not 'l‘:he senior most Telephone
Supervisor and there WS no reservation for kke promotion to
the higher grade for Scheaul ed Caste/Scheduled Tribe,
Therefore the respondéents vide order dated 21st July,! 2000
reverted the applicant to the post o.f Senior Ta@hone
ISJ.pervisor in Grade~III in the pay scale of Rs. f16.46»;2790=0/a
and his pay was protected under the provisions of FR '31(A);
The applicant has chal;enged this order dated 21st July,
2000 and filed this CA c;{_aiming the aforesaid reliefs,

The main graund taken by the applicant is that he has not
been given prior notice before his reversion to the post

of Senior Telegphone Supervisor,.

4. The learned counsel for the respondents has submitted

that as per rulesthere is no reservation for the Scheduled
Caste and Scheduled Tribe for promotion to the post of
Chief Telephone Supeivisor against 10% quota, The promotion
to ‘dns post is made on the basis of seniority. Since the
> epplicant was not the senior-most and the promotion was only
on adhoc basis, he has been reverted and the senior most
person has been granted this promotion. fHOﬁ*.eVéIfﬁ the
applicant has . -~ been granted the pay protection. There-

‘ ' It is further submitted that
fore he shou:!.d not have any grievance./since it was an

adhoc promotion, no prior notice for reversion was required.

5 We have given careful consideration to the rival
con‘teni:;ions‘ made on behalf of the parties and we find that
the applicant was promted to the higher grade of Rs,
2000_3200/_"against 1b% quota, as he belongs to Scheduled‘
Caste/Schednled Tribe. Since there was no reservation for

Scheduled Caste/Scheduled Tribe for promotion to the post

MCM.@E Telephone Supervisor,; the senior most person was




required to be promoted. As the applicant was neither the
senior most)in the grade of Behior Telephone Supervisor
in Grade-III nor there was any reservation for Scheduled

MM he. W ek M’re)« Mhe Jor protio. T W
Caste/Scheduled Zzulmkkm£~tbe—aeFllera%—was—géyeQ-%he—p;omaz1on

f{) %y . 20— %’L’\N)/..- G WL

9a—adfhce—basiST—%hefgfefe the reSpondents are justified

in reverting the applicant from the post of Chief Telephohe
Superv1sor to the post of Senior Telephone Supervisor in
Grade-III. However, the pay of the applicant has already been
protected in the scale hé was drawing i.e. RS. 2000-3200/=
We, therefore, do not f£ind any infirmitxﬁith the order

passed by the respondents on 21ist July, 2000.

6 For the reasons mentioned above, the original Application

is bereft of any merit and is accordingly'dimissed. No
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